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1) In this original application, the Residents Welfare Association, Sector-99, Noida, Uttar Pradesh
has made a complaint that there was a green belt in sector-99, Noida in distriet of Gautam Budh
Nagar, Uttar Pradesh. It is alleged that the respondent no. 7 & 8 along with their associates have
tllegally cut 110-115 at least 15 years old trees to carry out the commercial activity in that green
belt. it is also the allegation of the applicant that though the complaints were made to different
authorities, till now no action has been taken,

2) Learned Counsel for the applicant doing the hearing has referred to the photographs Filed as
ensure Annexure-I (Colly) Page 45 onwards, but in these photographs though some
construction activity is reflected but there is no prima JSacie sign of felling of trees. In respect
of green belt also no definite document could be pointed out, but the submission of counsel for
the applicant is that if the spot inspection is done, the correct position will be revealed. Counsel
for the applicant has also pointed out the complaint dated 03.01.2025 made to the CEO, Noida
and has submitted that no action on the said complaint has been taken.

3) Having heard the learned counsel for the applicant and on the perusal of the record, we find
that if an allegation of raising construction on the green belt is made and it is alleged that in that
process the trees have been cut, then the factual position at he ground level is required to be
ascertained and if the allegation is correct, the appropriate punitive and remedial action is
required to be taken,

4) Hence, at this stage we form a Joint Committee comprising the (i) representative of the CEO,
Noida (ii) DFO, Gautam Budh Nagar and (jii) District Magistrate, Gautam Budh Nagar. District
Magistrate, Gautam Budh Nagar will act as the coordinating agency.

5) The Committee will visit the site, ascertain the truthfulness of the allegations made by the
applicant and if the allegations are found correct, the committee will ensure appropriate punitive
and remedial measures.

6) Let this exercise be completed by the committee within a period of three months from today
and an action taken report be submitted before the Registrar General of the Tribunal by e-mail
at judicial-ngt@gov.in immediately thereafter. If it is found necessary the matter will be listed
before the Tribunal for Consideration.

7) OA is accordingly disposed of.
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T Original Apphication No. 143/2025 Residents Welfare Association & Ors.
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3. Having heard the learned counsel ‘for the applicant and on the perusal of the
record. we find that if an ellegation of raising construction on the green belt is made and it
i alleged that in that process the (rees have been cut, then the factual position st the ground
jevel iy required to be ascertained and if the allegation is correct, then appropriate punitive
and remedial action is required to be taken. '

4 Hence, at this stage we form a Joint Committee comprising the (i) representative
of the the CEO, Noida, (1i) DFQ, Gautam Budh Nagar and (iii) Diswict Magistrate, Gautem
Budb Nagar. District Magistrate, Gautam Budh Nagar will act as the epordinating agency.

5 Tihe committee will visit the site, ascertain the truthfulness of the allegations
made by the applicant and if the allegations are found correct, the commiltee will epsure
apPropﬁ' 1e punitive and remedial measures. K _ =

RPN %Z; Let this exercise be completed by the committce within a period of three months
“iomRdday and an action taken report be submitted before the Registrar General of the
Tribunal by e-mail 3t judicial-ngu@gov.in fmmediately thereafter. If it is found necessary
he muatter will be lisied before the Tribuna for consideration.
s 7 A is accordingly disposed of..
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A PletNo RS-1, Soeni-93 -
P@_ . Total Area of Plot ) 1500 Sgm. -
€ Alloument Rat of Land T [ Rs. 7920,00
{D__ 1 Location Charges 4% ' ~ TRs. 316.80
‘E Tota! Allotment Rate ' ' Rs. 8236.80.20
'F Total Premium of the allotted Plot - Rs. 1,23,55;200.00
‘G Allotment Money @ 20% of the total Premium | Rs.24,71,040.00
L of the plot__ sl e
- TH | Registration Money alicady deposited slong | Rs. 17,16,000.00°
i "with the application fosm . £l
; 1 Balance allotment money ta be deposited - Rs. 7.55,040.00°
z§ J One Year Advance Lease Rent “TRs. 3,08,880,00..
& TBalance Allotment Money & One Year advance | Rs. 10,63,920.00
: Lease Rent to be deposited within 60 dayes
; " from issue of this letter in any bank authorized

“k. \ " s ’\v‘aa SEW ORHuLA NOUST AL DEVELOPMENT AYTHORITY
- sl bE - ; e A Acroasigtrahve Builging .
P s g 32‘#19" In Nnige )
) Db Tasindant Aot Mages - 20131
DNSTOVTIONAL DEFTT. ‘Pravisional
. Regd- No. QES-2010/ 28
No. NOIDA/Instt/2010/ 2 2 Legs
Dated :
To 3/-/2 -/
Mis GAUTAMBUDH TRUST
C-35 SECTOR-80
NOIDA
Sub
Sir,

This Authority is pleased to resorve and allot the Plot No. RS-1 Block-Nil Sector-99,
measuring lSOOi sq.mr. for Religious Contre.on fcase hold basis for 90 years as per terms and -
conditions mentioned in the brochure of the scheme and as per details given below:- :

: | by NOIDA ie. By. A2 -]
7L | Balance 80% ount with intrest @ 11% per | Rs. 5%.84,160.00

i annum will be payable in 16 half yearly

i ! installments, o |

'  There shall be moratorium of 12 months from
:  the date of aliotment and only the interest @
- 1§% per annum compounded  half yemrly,
 acorued during the mMOrAtOFUM period, shall be
peyshie in equs! nalf yearly instaliments. After
expiry uf moratarium period, the balsnce 80%
premium of the plot slong with interest will be
paid in 16 haif yearly equal instaliments. In
case of default in depositing the installments or
any payment of installment, the NOIDA will

| haverightto  cancel the alfotment b
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INSTITUTIONAL DEPTT.

To.
M/s GAUTAMBUDH TRUST
C-35, SECTOR-50
NOIDA

Sub :

00 NOIDA

Sir,

This Authority is pleased to reserve and allot the Plot No. RS-1 Block-Nil,
lease hold basis for 90 years as per terms and

measuring 1500 sq.mtr. for Religious Centre.on
conditions mentioned in the brochure of the schem

NEW OKHLA INDUST:

) viain Administrative Building
7 Seclor -V, Noida
Distr Gautam 3udn Nagar - 201307

Provisional
Regd. No. OES-2010/ 28
No. NOIDA/Instt./2010/ 2 2. Ue

Dated : 3/'/1_/0

rvation Cum-Allotment Letter for Institutional Plot No-RS-1 Block-Nil Sector-

Reservation Cum-Allotment Letter for Institutional Plot No-RS-1 Block-RNil Sector:

Sector-99,

¢ and as per details given below:-
given below."

A |PlotNo

Total Area of Plot
Allotment Rate of Land
m Location Charges 4%

I

e —

RS5-1, Sccoi-82
1500 Sgm.
| Rs. 7920.00
Rs. 316.80
Rs. 8236.80.20

E Total Allotment Rate
| F Total Premium of the allotted Plot Rs. 1,23,55,200.00
G| Allotment Money @ 20% of the total Premium | Rs.24,71,040.00
! of the plot #_l
H Registration Moncy already deposited along | Rs. 17,16,000.00 [
with the application form
1 Balance allotment mongy to be depositcd‘ Rs. 7,55,040.00
G
J | {One Year Advance Lease Rent Rs. 3,08,880.00
K | Balance Allotment Money & One Year advance Rs. 10,63,920.00
Lease Rent to be deposited within 60 dayes
from issue of this letter in any banl; authorized
NOIDA i.e. B T 22|
L ]l;alance 80% amount with intrest @ [1% per | Rs. 98.84,160.00
annum will be payable in 16 half yearly
installments.
m of 12 months from

There shall be moratoriu

the date of allotment 2
11% per annum com
accrued during
payable in equa
expiry ©
premium
paid in
case of
any payment ©
have right to can

| half yearly installments.

16 half yearly equal installme

default in depositing the i
f installment, the
cel the allotment.

nd only the interest @
pounded half yearly,
the moratorium period, shall be

f moratorium period, the balance 80%
of the plot along with interest will be

nstallments or
NOIDA will

After

nts. In
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Rt e: (E T PR, NEW OXHLA INDUSTRIAL DEVELOPMENT AUTHORITY

) viaim Aagmi s
e T B =Tea201 300 [ aministrative Building

_ Sactor* W, Noida
Listt. Gauram Budh Nagar - 21301

In case of default on the .
el ety Dlls Tofas prpre e b s o e T
gt o Tate aviets 1l Sue fhe a“; nf:z?ent of installments shall bear @ 14%
e it B e et l15 n]ot cancelled due to default as per
smsieoin o Biesnlob s Gekesrar Humattiot e legal documents and/not taking over
A sy yment of lease rent, the allotment of the plot is liable
I]':;O é::;ng:f 12n[;rog;:::i;ir;t?§nm:;i: without the prior written permission of the Authority.

i _ut the allotment letter, you may meet the concerned
officer in the office on any working day.
{)r;/:ﬁecg_foﬁggl alzirgrl?l?;nr cm implementation of the project with any State Govt. Deptt.

! : quired please contact the Authority on any working day.
Allottee will obtain all necessary permissions and clearance efc. from the requisite
Departments/Agency as if necessary according to Law, Rules and Regulation in force.
This shall also apply in case of relevant amenities/facilities that allottee may need for
their project, However in case of any problem the allottee may approach this Authority,
which will provide all feasible and available assistance w the allottee in procurement Of
the subject amenities/facilities. Allottee is also required to submit a copy of challan for
deposit of in the institutional department & also in institutional account department.
Immediately for further action.
The allottee shall ensure full compliance with the conditions imposed in the No
Objection Certificate issued by the 'U.P. Pollution Control Board and will work -
according to the pollution control laws in force. - )
The allottee will comply with all the terms & conditions pertaining to the supply of water
and drainage/scwerage facilities_wgel{ provided by the Authority.
i ed on as where 15 basis. _

f};t;fogtl;t ;; :llll%t;w to make sufficient provision of parking in the plot itself.

The other terms & conditions of allotment shall remain the same as specified in the
e

brochure of the scheme. \/

Managey, (Instt.)

Copyto—

p—

I

C.A.P.-NOIDA.
Project Engineer- JNOIDA.

AO (Instt.), NOIDA. /

Manager (Tnstt.)
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7 i E**ﬁﬁiﬁﬂ NEW OKHLA INDUSTHAL DEVELCS - AUTHORITY
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INSTITUTIONAL DEPTT. provisional
b Regd. No. OES- 2010/ 28
No. NOIDA/Instt. D010 2 A ke

Dated : 3{,’/ o 19

To.
M/s GAUTAMBUDH TRUST
C-35. SECTOR-50
“Sub:
99 NOIDA
Sir. :
ot the Plot No. RS-1 Block- Nil, .ctar-99,

This Authority is pleased to reserve and allo
¢.on lease hold basis f

or 90 years as per rms and

measuring 1500 sq.mtr for Religious Centr
glvcn below:-

condmons mennom.d in the brochure of the s¢

heme | and as ch dct:nl

tal Ara of Plot B Rl Aa

To
Allotment Rate of Lanc SFLB08 s :
Location Charges 4 s 4% e S Rs. 316.80
Total Allotment Rate ’ 8236.80. :

| Rs. 1,23,55, 200.00

Total Premium of the all all?mad Plot_ il b
0% of the the total Premlum Rs.24. 71.040.00

e

“Allotment Money @

| of the plot

'Rcaisuatiuu vone
with the a plication form
Balance allotment money

(G-H) S
One Year Advance Lease Rent
Balance Allotment Money & One Y ear advance
Lease Rent 0 be depuntcd within 60 dayes
from issue Of this letter in any bank authorized

b)[NOIDAlc By. & $m~ el : 4
& l Balance 80% amount with intrest @ 11% per | Rs. 98.84,160.0
l | annum will be payable 1 in 16 half yearly { ey

installments.
There shall be moratorium of 12 months from |
the date of alloument and only the interest @|

11% per annum compounded hatf yewly.
be

) alruadv Cu.pmuca alonc | Rs. l?lf(')-.-{)ﬂ—(_).’()’b—i P 203

to be deposited

in 10
of detault in depositing
of installment,
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 brochure of the scheme.

iy ¢ AP-NOIDA.

 AO (s, NOIDA.
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; sector = V1, Noic2
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of default on the ﬁamn’t of the allottee for non-deposit of allotment Mon: the

In casc ; !
i:g.umcm will be cancelied. Defaults in the payment of instaliments shall bear 14%

interest on late payments till time the allotment is not cancelled due 1o default 5 per
terms of allotment. The non-execution of the legal documents and/not takin oOver
possession of the plot or delay in payment of lease rent, the allotment of the plot 1 1able
{0 be cancelled. :

No change in project can be made without the prior written permission of the Authority.
In case of any clarification about the allotment letter, you may meet the con erned
officer in the office on any W orking day.

In case of any problem in implementation of the project with any State Govt [leptt
or/and co-ordination 15 required please contact the Authority on any working da:

Allottee will obtain all necessary permissions and clearance etc. from the r..uisite
Departments/Agency as if necessary according to Law, Rules and Regulation ir loree.
This shall also apply in case of relevant amenities/facilities that allottee may nced for
their project, However in case of any problem the allottee may approach this Authority,
which will provide all feasibie and available assistance to the allottee in procuic eni ot
the subject amenities/facilities. Allottee is also required to submit a copy of challan for
deposit of in the institutional department & also in institutional account depuriment.
Immediately for further action.

The allottee shall ensure full compliance with the conditions imposed in 1he No
Objection Certificate issued by the U.P. Pollution Control Board and will work
according to the pollution control laws in force. it S
The allottee will comply with all the terms & conditions pertaining to the supply o1 water
and drainage/scwerage facilities when provided by the Authority. o i

The plot is allotted on as where is basis.

Allottee shall have to make sufficient provision of parking in the plot itself.

flied n

The other terms & conditions of allotment shall remain the same as spec

3 . , v
ity R

Project Engineer- NOIDA,
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